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Petition(s) for Special Leave to Appeal (Crl.) No(s) . 5259/ 2016

(Arising out of inmpugned final judgnment and order dated 12/04/2016
in CRLMA No. 11000/2016 passed by the H gh Court O Judicature at
Al | ahabad)

JAM L Petitioner(s)
VERSUS

STATE OF U. P AND ANR. Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and interimrelief)

Date : 22/07/2016 This petition was called on for hearing today.

CORAM : HON BLE MR, JUSTI CE V. GOPALA GOWDA
HON BLE MR JUSTI CE ADARSH KUMAR GCEL

For Petitioner(s)
Ms. Mna K. Rajvanshi, Adv.
M. Ashwani Kumar, Adv.
M. Anurag Kashyap, Adv.

For Respondent (s)

UPON hearing the counsel the Court nmade the follow ng
ORDER

Leave granted.

There shal | be stay of t he operation and
ef fect of the inpugned final judgnent and order
and crimnal proceedings pending in the Court of
ACMM Second, Kanpur Nagar in Crimnal Case No. 802

Signature Not Verified of 2015, during the pendency of this appeal.
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